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SH RI R .  V. WAMJNATHA : M r. 
Ramavatar Shastri wante.d to know the 
number of bulloc -carts t hat are. there 
in our country. Recently we have not 
conducted any survey. But in the year 
1 959-60 a survey was conducted and it 

wa found that there were 1 40 lakh bul­
Jock cart in the country. 

Mr. :,.>aswan wanted to know the per­
centage of t he tyre driven carts. The 
tyre driven cart are 5 per cent of the 
total number of bul lock cart available 
in  the eountry. 

Prof. Aji t Kumar Mehta want d to 
kn w ab ut the name of the ln t i tutes, 
I h, v air dy m nt ion d name f ftv 
or six Institutes which are conducting re­
search in this fie d. 

With the e word , th ink · all he hon. 
Members would be satisfied py my reply. 

18.05 hrs. 

[ Mr. Speaker in the Chair] 

ME SAGE FROM RAJY A ABHA 

SECRETARY · : ir, I have to report 
the following me ages receiv d from the 
. ecrctar}4- ncral ,of J;lajya bha : -

i )  ' ' I n accord n with the prov'· 
sion , of .ru le. 1 27 of t he Ru l  of Pro­
cedure and Conduct of Busine s in the 
Rnjya abha I am directed to inf rm 
the Lok abh that the Rajya Sabha 

at i t  s i t t ing held on the 4th Novem r, 
J 82, agreed without a.ny amendment 
to the a lary, Al lowanc and Pension 
of Member of Parliament ( econd 
A mendment ) Bi l l  1 982, which wa 
pa ed by the Lok Sabha at i ts sitting 
held on the 3rd November, 1 982." 

( i i )  ' ' I n accordance with the pro-
v ision of rule 1 27 of the R u l  .:>f 
Procedure and onduct of Bu i n� in 
the Rajya abba, I am directed to in· 
·form the. Lo abba that the Rajya 

abha at its itting held on the 4th 
November, 1 982, agreed without any 
amendment to the Indu tria l  Develop­
ment Bank f ndi ( A mendment ) Bil l 
1 982, which was pa sed by the Lok 
Sabha at its sittjng held on the 20th 

ctober, 1 982. ' 

l.Jl.06 hrs. 

Dl CUS ION RE. ITUATlON IN 
PUNJAB 
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SH RY  R. . PARROW Jullundur) : 
Hon'ble M r. pe ker Sir, I have ju t a 
word to say. I submit that we cannot 
afford to clo e thi debate under such 
excruciating circumstance that today 
obtain in Punjab due to Akali Morcha. 
The nat ion at large mu t know a to what 
i t  is. I wouJd l ik� to e Jai.t1 only in one 
minut , 

' r, tt e i nfl matory nd nti-Jl tional 
p e es made at  yesterday' Akali Dal 

meeting in  Amritsar mu t be explained in 
explici t terms to the Indian people­
nation wide. For example, Shrimati 
Raj inder Kaur, an Akal i  Dal leader and . 
Rajya abha M P, went o far a to exhort 
th u n f Akal i  g tbered there to 
burn the National Flag and to hoist th  
ke  r i  AkaJi  Dal Flag. . . ( Interruptions) 

PROF. MAOHU DANDAVATE (Raja­
pur ) : If you are starting the di cussion, 
then I think Atal Bihari Vajpayee should 
be al low d fir t .  I do not mind that. I 
never ob truct. But if the debate is be· 
ing tarted l ike that: i t is not permi sible 

(l  nterruptions) 

SHRI R. S. SPARROW: I would l ike 
to sul;rnit, Sir, that Shri Umranangal and 
Shri Sukhjinder Singh also spoke in the 
same vein amidst pro-Khalistan slogans. 

( l11terruptim1s) 

PROF. M ADHU DANDAVATE: Sir, 
either you po tpone the discussion or 
fol low the procedure. ( [11terruptions) . 

SH RI G. M .  BANATWALLA 
( Ponnani ) :  This is not proper procedure. 

( lflfermptions) 

A N  HON. M BMBER: Al t  that he has 
aid must be expunged from the record, 

Sir. Sometimes you must expunge the 
record on our saying also ir (Interrup­
tion ) .  

MR . PEAKER : Let him ay some­
th ing. We shal l have a talk. 

SHRJ  G. M. BA NATWALLA : The 
proper pro edure should be followed. 

�) q� tl1f afT�T ( � )  : � 
cnR ij'T �� �e � t lfT 'tf'ifr;r 

� tJi ! ? ( o�ctm;r ) ��ft 
ffl ifffl � ? � � '5f� � 
wit ? ( a�m.:r ) � cfl1T 

�" �) � ! ? � �� 
Gfffl" � ( i�q'a'R) 



Situation in NOVEMBER S, 1 982 Punjab (Di .)  

Sf ..,  � q : � � �  
� �  �� cfn' I � � � 
� I  

fr-; �· ;r.:fi'{lq' l:1'11�1· : �� � 
� ct)'  �1 � � �I' �  I (1�} 
� � ? · ( �) 

�Pilf!lt 1'�qf4' : irfl ffl � I 
aJo Gf f� I m �3iij' <FT cfil'1{1�Hf 

� firi � ITTe � � if ctn' i!11l:t I 
1 6'  irt � if  � �  
� w j· , 

The House now �tands aajourned sine 
die. 

18. 1 0  hrs. 

Lok Sabha adjourned sine die. 


